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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA STATE CIVIL SERVICES (REGULATION OF
TRANSFER OF MEDICAL OFFICERS AND OTHER STAFF)
(AMENDMENT) BILL, 2017

(L.A. Bill No. 23 of 2017)

A Bill to amend the Karnataka State Civil Services (Regulation of
transfer of Medical Officers and other Staff) Act, 2011.

Whereas, it is expedient to amend the Karnataka State Civil Services
(Regulation of transfer of Medical Officers and other Staff) Act, 2011
(Karnataka Act 2 of 2011) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth
year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka State Civil Services (Regulation of Transfer of Medical Officers
and Other Staff) (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 3.- In the Karnataka State Civil Services
(Regulation of transfer of Medical Officers and other Staff) Act, 2011
(Karnataka Act 2 of 2011) (hereinafter referred as principal Act), in

section 3,-

(i) in the heading, the words "Initial appointment" shall be omitted;
and

(ii) in the section the words “"initial appointment” shall be omitted.

3. Amendment of section 6.- In section 6 of the principal Act, in
sub-section (1), in the proviso, for the words "five percent”, the words "fifteen

percent” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

There are more number of officers and staff who have completed ten
years of service in a same place. In order to transfer them in public interest
it 1s considered necessary to increase the five percent of transfer of Medical
Officers and Other Staff to fifteen percent by amending section 6 of the
Karnataka State Civil Services (Regulation of transfer of Medical Officers and

other Staff) Act, 2011

Hence the Bill,



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative
measure.

K.R.RAMESH KUMAR
Minister for Health and Family Welfare

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

Extract from the Karnataka State Civil Services (Regulation of
Transfers of Medical Officers and other Staff) Act, 2011

(Karnataka Act 2 of 2011)
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3. Initial appointment, transfer or promotion to be through
counseling.- The initial appointment, transfer or promotion of a Medical
Officer or other staff under this Act, shall be done through a process of
counseling conducted in such manner as may be prescribed: Provided that
the provisions relating to transfers through process of counseling shall not
apply to the posts identified as project posts, the posts of District Health and
Family Welfare Officer, District Surgeon, Principal of Training Institute ,
Joint Director, Deputy Director, Superintendent of a major hospital of
Health and Family Welfare Services and District Ayush Officer and Deputy
Director of Ayush Department.
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6. Transfer of Medical Officer or Other Staff in public interest.-
(1) A Medical Officer or other staff who is in service on the date of
commencement of this Act and has completed the prescribed number of
years of continuous service in any Government hospital or Government
Institution in an area or zone may be transferred through process of
counseling by giving priority to persons put in longer period of service in
that area or post and considering such other criteria as may be prescribed,
to another Government hospital or Government Institution in the same area
or zone or to any other area or Zone in the following order, namely:-

(1) rural area;
(2) Zone - B in urban area and thereto;
(3) Zone - A in urban area.

Provided that the total number of such transfers during the year shall
not exceed five percent of the number of the working strength in that cadre.
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